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COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

FORTY-SIXTH REPORT

'MR. DEPUTY SPEAKER : We now

take up Private Members' Business. Shri
Chandradeo Prasad Verma.
Wi wey swrz awt o IUTSAEr WER g,

& wes T g % ‘ag ®Wr 28 9T,
1982 ® T3 4 g\ fFU oav dwTETd
aee F frdgwi @ar "@wedt wadr wfafa
¥ 468 wftaw ¥ wEwa ¥

MR. DEPUTY SPEAKER :
tion is :

The ques-

“That this House do agrce with the
Forty-sixth Recport of the Committee on
Private Members’ Bills and Resolutions
presented to the House on the 28th Julv.
19'2-'”

The motion was aedopted.

1582 hrs.

RESOLUTION RE: STEPS TO PRO-
MOTE SECULAR OUTLOOK IN THE
COUNTRY—CONTD.

MR. DEPUTY SPEAKER : The House
will now take up further discussion on the
following resolution moved by Shrimati
Vidya Chennupati on 23rd April 1982;

“Keeping in view the secular character
of our Constitution and the fact that
secularism is one of the basic tenets of
our State Policy, this House reccmmends
to the Government to take immediate
steps to :—

(a) promote a sense of castelcssness
through intercaste and inter-
religion marriages;

(b) prepare suitable text books to
propagate secular ideas by laying
emphasis on fundamental duties
enshrined in the Constitution;

(¢) encourage secular outlook among
the employees working in Govern-
ment and Public Sector Under-
takings;
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so that a feeling of national brotherhood
and of human dignity is promoted among
the people.”

Shri K. M. Madhukar to continue
his speech. He will ‘be ‘the last speaker and
immediately after him, the Minister will
intervenc and the mover will reply.
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Why do you want to hide the facts ? Let

us take up the challenge.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): At the
outset I would like to express my thanks
to the hon. Members who have participated

in this discussion and more particularly to
the Mover of this Resolution, Shrimati
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Chennupati Vidya. I personally know
about her deep commitment to some of the
proposals she has made in this Resolution,
and naturally she wants these to be speedily
implemented. The other Members who
have participated are Shri Jaipal Singh
Kashyap, Shri Keyur Bhusan, Shri C. T.
Dhandapani, Shri Harish Rawat, Shri Virdhi
Chander Jain, Shri Satyanarayan Jatiya,
Shri Chandra Pal Shailani, Shri G. M.
Banatwalla, Prof. N. G. Ranga—he is not
here, but T have taken note of all the points
he bas made—, Shri Bapusaheb Parulekar
who is here, Shrimati Krishna Sahi, Shri
Satyasadhan Chakraborty who is not here.
Shri Namgyal, Shri Jagpal Singh, Shri
Arjunan, Shri S. B. Sidnal, Shri Chitta
Basu, Prof. Narain Chand Parashar and,
lastly, my friend Mr. Madhukar. 1 would
like to say that the points they have made
only show their eagerness to create a cli-
mate to promote secular outlook in the
country, and most of the hon. Members
have directed their suggestions toward:
that. That is why I welcome all your
participation in this very important subject.
There cannot be any disagreement on the
spirit behind the resolution which, T have
already said, is to create a climate for and
to promote a secular outlook in the
country.

I would like to emphasize here that the
Government’s stand on this general question
has been that the foundation of our national
life is common citizenship, unity in diver-
sity, freedom of religion, secularism, equa-
lity, justice—social, economic and political
and fraternity among all communities.

SHRI BAPUSAHEB PARULEKAR :
That is the preamble.

SHRI NIHAR RANJAN LASKAR : In
fact our Constitution makes specific provi-
sions. to guarantee these basic concepts of
ours. You have rightly said; the Preamble
in our Constitution opens lke that :

“WE, THE PEOPLE OF INDIA, hav-
ing solemnly resolved to constitute
India into a SOVEREIGN SOCIALIST
SECULAR DEMOCRATIC REPUB-
LIC.”

It is not only here, but if you go a little
beyond also, Art 15 prohibits discrimination
on grounds of religion, race, caste, sex and
place of birth.
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Then, again, the most important point
which every hon. Member mentioned, is the
question of untouchability. This is one of
the ugly things in our country which is
still existing. I am sorry to say that. In
spite of our national leaders both past and
present tirelessly trying to abolish this sys-
tem in our society, that somehow has
remained as a tradition with us. 1In spite
of all our attempts it is still existing in
some parts in our country. As early as
possible this should be abolished. In our
Constitution under Art 17 this has been
abolished.

So, Sir, having regard to the special needs
of the weaker sections of the society,
particularly, the Scheduled Castes and the
Scheduled Tribes and other Backward
Classes, especially in regard to educational
and employment facilities, special provisions
have been made in our Constituticn. I
would like to refer to Articles 15(4) and
16(4) which enable the State to provide
<pecial facilities to these downtrodden peo-
ple of ours. This has been done in spite
of our Fundamental Rights Chapter of the
Constitution, to give them special status
and special privileges, Ths various provi-
sions of the Constitution thus provide the
driving force for the removal of caste
distinctions.

Not only that, our Government also have
taken various steps to rcmove these caste
distinctions from the Society. For exam-
ple, in the census enumeration of as ecarly
as 1951 no entry about caste is made in
the records except in the case of Scheduled
Castes, Scheduled Tribes or where it might
be necessary for administrafive reasons to
meet some statutory obligations. So, there
also we have given a clear direction not to
enlist the caste. ,..

But, Mr
the caste

MR. DEPUTY SPEAKER :
Laskar, along with the name,
name comes.

SHRI NIHAR RANJAN LASKAR:
This is only for the Scheduled Castes and

Scheduled Tribes.

MR. DEPUTY SPEAKER : For instance,
in our place, supposing I put ‘Lakshmanan’,
they put ‘Lakshmanan Naidu’. There caste
comes. In the Bill itself you may say that
the name of the caste should not be taken.
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SHRI NIHAR RANJAN LASKAR : It

is a very good suggestion, Sir, from ‘the
Chair.

1 would like to say that the Government
is very specific on the subject and, as I said,
as early as 1951 we have suggested ..

DR. SUBRAMANIAM SWAMY (Bom-

bay North-East) : Sir, is it a direction from
the Chair ?

_MR. DEPUTY SPEAKER : It is not a
direction. 1t is a suggestion for the consi-
deration by the Government,

SHRI NIHAR RANJAN LASKAR :
Then, again, Sir, a law has been passed by
which registration of documents is to be
made without any refcrence 10 the caste of
the pefson concerned.

So, Sir, we are taking steps of various
types so that this caste distinction in the
society goes.

Sir, 1 think I should also mention that
we have already examined the question of
references to castes and sub-castes. In all
matters connected with States or its ser-
vices we have come to the conclusion that
references to caste or sub-caste in various
forms and registers used in jails, Police
Education, Services and other departments
and also in judicial proceedings can be
eliminated except where it is absolutely
necessary. We have asked the various Stats
Governments {0 change the forms according
to the advice we have given. We have also
suggested to them the census questionnaire
must serve as a model for this purpose.

SHRI MALIK M. M. A. KHAN (Etah) :
-In the form for registration ‘in the employ-

ment exchanges there is one caste column
also.

SHRI NIHAR RANJAN LASKAR :
This is necessary so as to take care of the

interests of scheduled castes and scheduled
tribes.

SHRI ANANTHA RAMULU MALLU
(Nagarkurnool) : The directions given by
the Centre are not being implemented pro-
perly by the States. (Inferruptions)
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SHRI NIHAR RANJAN LASKAR !
Further ] want to emphasise that the Pro-
tection of Civil Rights Act, 1951 has been
passed with a view to enlarging the scope
of the legislation, Grants are also made
available for certain purposes relating to
Untouchability under the Act. Moreover
legislative and executive measures pertain-
ing to status of women, land reforms,
indebtedness, alienation of lands, reduction
in inequalities of income, equalisation of
oppertunities, expansion of employment
opportunities ctc. have been undertaken
which help in the re-comstruction of social
order and raising the-social and economic
status of all classes of people, particularly
the under-privileged. Further, our basic
approach to development planning has been
to evolve a socialistic pattern to achieve
a casteless and classless society,

Sir, in the Resolution there is a sugges-
tion for promoting secularism in the coun-
try. Government has taken specific steps
in this regard. With a view to promoting
the image of secularism and fraternity
among communities, the Government
encourages inter-communal, inter caste and

inter-religions marriages. Some of the
State Governments also provide specific
incentives in this direction. Common

citizenship is an essential ingredient of our
national life. The three-language formula
being followed in education encourages the
study of inter-regional literature and pro-
motes the feeling of national unity.

So far as the subject of communal and
caste harmony is concerned, these are cons-
tantly kept in focus by us by organising
meetings with groups of States. Their
attention is also drawn from time to time
to various provisions of the law with a view
to take prompt and stern action in all
matters which impinge upon disturbances
of peace and tranquility.

So far as the question of preparation of
text-books to propagate secular ideas by
laying emphasis on fundamental duties en-
shrined in the Constitution is concerned,
the Committec on Education of the
National Integration Council has examined
this subject in depth at ts meetng held
on the 3rd April and 21st September,
1981. Very recently we have gone into
this problem. The National Council of
Educational Research and = Training
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(NCERT) have been given the assignment

regarding preparation and evaluation of
text-books.

So far, 21 States (with the exception
of West Bengal) and 4 Union Territories
have initiated the programme and have
identified the agencies which will undertake
evaluation of text-books. Regarding three
more ‘Union Territories we have the
information with us. The Union Territories
of Chandigarh, Lakshadweep and Aruna-
chal Pradesh are using the text-books of
the neighbouring States or that of
NCERT.

Sir, the first phase of action is related
to history and language text-books. So
far as history and language text-books are
concerned, these will be ready and will
be used from the next session of 1983-84
onwards and these will be in the modified
form. Efforts would also be made to
make modified versions available even
earlier. We are trying to do this as early
as possible.

Sir, we are also of the view that build-
ing up of the character of students should
be one of the major aims of education
and for this purpose special attention
should be given to value orientation in
Education. Efforts are under way to pre-
pare teaching/learning materials relevant
to moral/spiritual values. Tt is proposed
to give particular emphasis to values like
Secularism, Nationalism, Composite cul-
ture, Pride in Heritage, etc. Tn accordance
with the realisation of the importance of
environment-based education, the attempt
is also made, to involve the concept of
living in harmony with nature and natural
resources.

Then again, Sir, one more point made
is that the text-books should be made
available at cheap rates. On this also, I
should mention that Government have
taken a number of steps, to make text-
books available at low prices. In order to
ensure availability of text-books at reason-
able prices, most of the States have par-
tiallyy or completely nationalised their
text-books and have issued .general instruc-
tions for administering strict control over
the price trend. The Government of India
is also supplying printing paper at con-
cessional rates to both the public and
private sector for production of text-books
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in order to keep down the prices of text-
books, There has generally beem no rise
in the prices of the text-books produced
by NCERT. 1 thiok this is also the expe-
rience of the hon. Members. NCERT also
supplies . text-books to the book banks at
concessional prices.

One more step which Government has
taken is in regard to making books avail-
able for university courses at reasonable
rates. This is only for university courses.
The Government gives assistance to the
State Governments for preparation of Uni-
versity-level books in regional languages.

Not only that. The National Integration
Council and its Committces on ‘Education’
and ‘Communal and Caste Harmony’ pro-
vide a national level forum regarding im-
parting education on secular and nationalis-
tic lines and to mobilise public opinion to
eradicate the vils of caste conflicts, and to
focus the attention of the public and volun-
tary agencies on the welfare aspects of the
Scheduled Castes, Scheduled Tribes and
other weaker sections of society.

So, Sir, these arc the main points that
have been raised by the hon. Members.
Before I conclude, I would again thank
the hon. Members who have taken part in
the discussion, for the valuable suggestions
for taking up various measures to
achieve the objectives of the Resolution.
It would be seen that the measures . of
the type contemplated in the Resolution
and suggested by some of the hon. Mem-
bers are already in progress. In this con-
text. I would like to emphasise that one of
the cardinal principles for the functioning
of the Government and other public insti-
tutions is secularism and natiomal integra-
tion. The Government is not only seized
of the evils of caste system but its
policies and programmes are also directed
towards lessening the effects of this sys-
tem in such a manner that the suffering
of the under-privileged sections are miti-
gated without creating any serious fric-
tion in the social order. What is really
neceded is a change in the mental attitude
of the people and, in this task, all parties
and people irrespective of caste and creed
must work together to bring about an at-
mosphere where the evils of caste system
may be eliminated.

L



295 Secular OQutlook

[Shri Nihar Ranjan Laskar]

] would therefore appeal to my friend,
the mover of the Resolution, Shrimati
Chennupati to withdraw this Resolution.
I once again thank the hon. Members for
their valuable views and suggestions to
promote secular outlook in the country.

ot waqte fag ®ea  (Wwwl) c F @ar
AEET § U WEF FIgAT § | IR q@qndr
2 f& ord ¥, magw q@l W, anfa w1 FTew
78t grm W gafae sy wrfa Wik seanfa
g foregt SO | g OF AEA W9 E
&f 59 3m o g ¢ fr o aF % 91
it sty &7 g1 wew & wifa
fere gt g1 7 fat @Y, dfFa snfa g a@"
g wigw @ war g 5 ag wwE Sfq @
mfgm & | wAT AT § AN ARAIE
f AT ATHR FYE AT FET II;A AT Q@
2 gr s, g ge 3w § wrfa-
9% Wa #Y At § goy fam ww, aife
TQ FHEAT T AWYTA HTAAI W@l gF |

SHRI NIHAR RANJAN LASKAR:
This suggestion is worth for consideration.
But we do not compel anybody to mention
the caste after the name.

SHRIMATI VIDYA CHENNUPATI
(Vijayawada) : Mr. Decputy-Speaker, Sir.
at the outset, let me thank the Members
of the House, Hon'ble Home Minister and
yourself for the keen and lively interest
shown in the deliberations on this reso-
Jution. The unanimity of opinion about
secularism reveals in unmistakable terms
where the future of the country lies.

In the course of the discussion, many
Members have given valuable suggestions
for further strengthening the secular com-
mitment of the country. Their suggestions
are very valuable. I am thankful to
them.

In a vast country like India, where people -

are with diverse backgrounds, it is but
natural to have different view points on
many matters.

However, one thing is clear. In spite
of pressure from various sides, India is
growing steadily because it is a secular
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State. As Prime Minister Jawaharlal
Nehru, rightly pointed out in 1950—

“The Government of a country like
India, with many religions, that have
secured great and devoted followings
for gencrations, can never function
satisfactorily in the modern age except
on a sccular basis.”

Thus, the nation's unity, stability and pro-
gress are interlinked with the spread of
secularism.

In many societies fundamentalism and
fanaticism are on the rise. In India,
we could preserve our secular demo-
cratic heritage. It is not a small achieve-
ment. However, eternal vigilance is the
price of liberty. The same is true of secu-
larism also. In every generation efforts
should be made to further strengthen our
secular heritage.

Nineteenth century was a century of
social reform, and the twentieth century
is a century of secularism and scientific
outlook. Social reforms rececived necessary
encouragement and legal backing from
the Government. Abolition of sati, infanti-
cide. child marriages and promotion of
widow re-marriages and monogamy and
many other social reforms were supported
by the Government. Even the movement
for the abolition of untouchability and
abolition of dowry system are supported
by the legislations. They are helpful in
further strengthening public opinion.

As social change is a continuous pro-
cess, in the modern age, we should outgrow
the consideration of caste, rcligion  and
move steadily towards secularism. The
whole world is moving towards post-reli-
gious society. India cannot lag behind in
this matter. Secularism is the philosophy
and life-style of the coming age of post-
religious society. We have to respect and
give opportunities to individual citizens,
irrespective of their religious or non-
religious beliefs. Morality and social dis-
ciplime are beyond personal religious or
non-religious beliefs. They are secular.
Prime Minister, Indira Gandhi, took bold
and decisive steps towards secularism by
the Forty-second amendment.

Old values must yield place to the new.
Inter-caste and inter-religious marriages
are the order of the coming age. They
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pave way for social equality, human dig-
nity and brotherhood. In this great task
of national reconstruction, the Government
and the Government employees have a
vital role to play. Effective implementation
of secular legislations will be possible when
there is the growth of secular outlook

among the Government cmployees. They
must be the harbingers of change.
Sir, revitalisation of our educational

system on secular lines enables wus to
inculcate the new value system in the minds
of the younger generation.

Even today many names of persons
reveal their caste and religious identity.
Hence, Government should liberalise rules
for dropping caste and religious names.
This would be in furtherance of secular-
1sm,

Sir, the promotion of inter-caste and
inter-religion marriages are the surest way
to promote national unity in this country.
Marriages do not fail simply because they
are inter-caste or inter-religious. Even
within the same caste, sometimes marriages
fail. 1n fact, the inter-caste and inter-
religion marriages tend to be more secure
in view of the special responsibility cast
on them. Society must move forward to
achieve social change. In this cffort, the
inter-caste and infer-religion marriages
play a vital role.

As the hon. Members urged, a uniform
civil code is very essential for the progress
of the nation. The Government should
take effective steps to fulfil the goal set
in the Directive Principles of the Constitu-
tion. The Government should take effec-
tive steps to fulfil the goal set in the
Directive Principles of State Policy in the
Constitution.

Sir, in this country, the cherished goals
of Democracy secularism and socialism
should get equal attention. Then alone,
there will be all-round development of the
country. Let us not forget that secular-
ism is the necessary pre-condition for the
unity of the nation, and future of the
country is invariably linked with its growth.
Hence, propagation of secular values
among the young through education is a
must. -
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Sir, the Government is well aware of the
dangers of communalism, casteism and
sectarian outlook. Once again, I urge the
Government to take effective step to
proniote secularism.

I am thankful to the Hon. Minister for
his assurances in this regard. The united
efforts of the government and the people

go a long way in achieving secularism on
a firm footing.

MR. DEPUTY-SPEAKER : I shall now
put the amendment moved by Shri Nawal
Kishore Sharma to the Resolution.

1he Amendment was put and
negatived

SHRI MOOL CHAND DAGA (Pali) :
1 seck the leave of the House to withdraw
my amendment.

The Amendment was put and
withdrawn

SHRIMATI' VIDYA CHENNUPATI :
Sir, in view of the assurance given by the
Hon. Minister, 1 seek leave of the House
to withdraw my Resolution.

MR. DEPUTY-SPEAKER Has the
hon. Member leave of the House to with-
draw her Resolution ?

SEVERAL HON. MEMBERS : Yes.
The Resolution was by leave withdrawn.

RESOLUTION RE: STEPS FOR REMO-
VAL OF BACKWARDNESS OF THE
NORTH-EASTERN REGION

SHRI BAJU BAN RIYAN (Tripura East):
Sir, I beg to move :

“This House urges the Government to
take immediate stepd for the removal
of backwardness of the North-Eastern
region. which has enormous potential
and raw material for sustaining rapid
industrialisation, by setting up indus-
tries there and by connecting the re-
gion with a mnetwork of Railway,
communication and transport
system.”

*Hon. Deputy Speaker, Sir, I shall move
my resolution in English and thereafter I

*The Original speech was delivered in
Bengali.



